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12 ,49 brs. 

BUSINESS ADVISORY COMMITTEE 
FaRlY-NINTH REPORT 

SHRI PARTHASARATHY (R(ljampct): 
I beg to move : 

"That this House do agree with the 
Forty-ninth Report of the Business 
Advisory Committee presented to the 
House on the 5th May, 1970." 

MR. SPEAKER: The question is : 

"That this House do agree with ~ 

Forty-ninth Report of the Business 
Advisory Committee presented to the 
House on the 5th May, 1970." 

The motion was adopted. 

12. SO brs. 

FINANCE BILL, 1970--(contd.} 
Clause 3-Contd. 

MR. SPEAKER: We shall now take up 
the Finance Bill and at 4 '30 all the clauses 
will be put to vote according to the allot-
ment of time. All the remaining clauses will 
be guillotined at that time. 
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SHRI CHENGALRAYA NAlDU 
(Chit tOOl): I am talking about the 
business of the House. My discussion was 
postponed during the last session. This 
session is also coming to an end and I 
waited for such a long lime. 

MR. SPEAKER; The represcnlttlives 
of various parties assemble at the Business 
Advisory Committee and decide upon allot-
ment of time and there should he no dis· 
cussion of it in the House. 

There were 10 or 15 pending motions and 
they all came up and were considered in the 
Committee. 

These lire the amendments to clause 3 
which were moved yesterday: Nos. J. 2 
and 3 by Shri K. L. Gupta, 48 by Shri 
Dandeker. 94 and 95 by Shri Shiva Chandra 
Jha, 550, 551 and 552 by Shri Beni Shanker 
Sharma and 570 by Mr. Raghuvir Singh 
Shastri and 632 by Shri P. D. Himatsingka. 
There is no lunch hour today. We should 
remember that. 

SHRI N. K. P. SALVE (Betul): What 
about 693 and 694 ? 

SHRI BEN! SHANKER SHARMA 
(Banka) : As I was stating yesterday, many 
witnesses came and deposed before the 
Select Committee on the Taxation Laws 
Amendment Bill that much more \I as need-
ed to be done to achieve its objectives. 
Here is an example. The Government 
itself is not satisfied. There are so many 
amendments in the Finance Bill which are 
complimentary and supplementary to the 
provisions in the Taxation Laws Amend-
ment Bill. 

This clause trying to define agricultural 
land in  India and seeks define it through 
capital asset. But clause 2 (14) of the 
1 ncome-tax Act does the same thing and 
that is sought to be linked up with this 
clause here. Capital sains 00 aaricultural 
land arc defined there and it is SQulbt to be 
amended through this Finance BiU, instead 
of through the T ~  Laws Amendment 


